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[To be published in the Gazette, Part II, Section I]
NATIONAL HUMAN RIGHTS COMMISSION

New Delhi, the 17th February, 1984
29 Magha, 1915 Saka

NOTIFICATION
Nationa! Haman Rights Commission (Procedure) Regulations

No, A-11031/1/94-NHRC. In exercise of the powers conferred by sub-
cection (2) of Section 10 of the Protection of Human Rights Act .1993
{No. i0 of 1994), the National Human Rights Commission hereby makes
the following regulations, namely:—

1 Short iitle and commencemeni:

(1) These Regulations may be called the Naudonal Human Rights
Commission (Procedure) Regulations, 1994,

(2) They shall come into force with effect from the Ist duy of March,

2 Definitions:
Iy these Regulations uniess the coniext otherwise requires.—
(s} “Act” means the Proiection of Human Rights Act, 1993,
(h) The “Chairperson” means the Chairperson of the Commission.
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(d) “Member” means a Member of the
the Chairperson.

3 Headquarters of the Commission:
The Headquarters of the Commission shall be located at Delhi.
4 Venue of the meetings:

The Commission shall ordinarily hold its meetings and sitiings in
its office [ocated at Delhi, However, it may, in its discretion, hold itg
meetings and sittings at any other place in India if it considers it neces-
sary and expedient,

9 Periodiclty of ieelings:

The Commizsion shall normally have itg regular sittings in the
first and third weeks of every month, u\cepung holidays. However,
ize Chairperson Ly himself or at the i“stanze of gne or more of the
members may direci a special sitting of ihe Commission to be convened
io cosmsider any specific matter of urgeiicy,

6 Secretariat Assistance:

The Secretary-General, along with such other officers of the Com-
mission as may be directed by the Chairperson, or considered nec'essary
shall attend the meetings of the Commission,

7 Agenda:

The Secretary-General shall, in consultation with the Chairperson,
prepare the agenda for each meeting of the Commission and shall cause
notes thereon to be prepared by the Secretariat. Such notes shall,
far as possible, be self-contained, Specific files covering the agenda
items shall be made readily available to the Commission for reference:
The agenda papers shall ordinarily be circulated to the Members atleast
two clear days in advance of every meeting; but when matters are set
down only for hearing, cause list of the day of sitting shall be prepared
and eirculated.

8 Procedure for dealing with ecomplaints:

(1) All complaints in whatever form received by the Commission
shall be registered and igned a nu r and placed for admission
before 3 Bench of two 'Wembels constituted for the purpose pot later
rh’a-'n two weeks nf receipt thereof  Ordinarily complaints of the follow-

ing nature are not entertainable by the Commission:

(a) in regard to events which happéned more than one wvzar he-

fore the making of complaints;

{(b) with regard to matters which are sub judice;
(e) which are vague, anonymous or pssudonymous:
(1} which are of frivolous nature; or
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(3) Every attempt should be made to disclose a complete picture of
the matter leading to the complaint and the same may be made in English
or Hindi to enable the Commission to take immediate action. To.facili-
tate the filing of complaints, the Commission shall, however, entertain
complaints in any language included in Eighth Schedule of the Constitu-
tion. It shall be open to the Comrission ip ask for further information and .
affidavits to be filed in support of allegaions whenever considered neces-

sary.

(4) The Commission may, in its discretion, accept telegraphic com-
plaints and complaints conveyed through Fax,

(5) The Commission shall have power to dismiss a complaint in
limini,

(6) Upon admissian of a complaint. the Chairpersorn/Commission
shal] direct whether the matter would be set down for inquiry by it or
should be inwestigated into.

(7Y On every comnlajnt on which a decision is taken by the Chair-
person Commission to either hold an inguiry or investigation, the Secre-
tariat shall call for reports/comments from the coneerned Government/
authority giving the latter a reasonable time therefor,

(8) On receipt of the comments of the concerned authority, a de--
tailed note on the merits of the case shall 'bg prepared for consideration
of the Commission.

(9) The directions and recommendations of the Comrhission shal}
be communicated to the concerned Govemment[authomy and the peti-
tioner as providea for in section 18 and 19 of the Act. -

(10) The Commission may, in its discretion afford a personal hearing
to the petitioner or any other person on his behalf and such cther persom
or persons as in the opinion of the Commission should be heard for
appropriate dispogal of the matter before it and where necessary, call
for records and examine witnesses in LO_L__ecuﬂn with it. The Commis-
sion chall afferd a reasonable hearing, including opporiuniivy of
examining witnesses, if any, in support of the complaint and lead
cvidence in suppert of his stand, to a person whose conduct is engu ire d
into by it or where in ils opinion the reputation of *;w::1 parsen is likely

to he prejudicially

{11} Where investgution is und n by the ieam of tha Comnis-
sion or by any other person under its discretion, the report shall be
submitied within a2 week of its completion or such further time as the
Comrmission may allow. The Commission may, in its discretion, direct
further investigation in a given ease if it is of opinion that investigation

has not heen proner of the malter reguires further invi alion  tor
iseeriaining the truth or enabling it to preperly dizpos

On receipt of the revori. the Commission on its own matnm. or if moved

matisaT

in the matter, may direct inquiry to be carried by it and reeceive evidence
in pourze of such inquiry,
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9. Minutes of lthe meelings:

"(a) The minutes of each meeting of the Commission shall be record-
ed during ‘he meeting itself or immediately thereafter by the Secretary-
General or by any other officer as directed. Such minutes shall be sub-
mitted to the Chairperson for his approval and, upon approval, be
circulated 1o all the NMembers of the Commission at the earliest and
in any ease. sufficiontly hefore the commencement of the nexi meeling.

(b) The concluzions of the Commission in every matier under-
taken by it shall be recorded in the form of an opinion. Disgenting opi-
nions, if given, shall also form part of and be kept on record. Action
«hall be taken on the basiz of the majority opinion where there be any
difference. :

(c¢) Follow-up action:

Unless specifically authorised. no action shall be taken by the Sec-
retariat of the Commission on the minutes of the meetings until the
some are confirmed by the Chairperson. :

-10. Record of minwfes:

A master copy of the minutes of every meeting and opinicns of the
Ccmmission shall he maintained duly authenticated by the Secretary-

General and a copy of the minutes pertaining to each item shall be added

to the relevant file for appropriate action.  Opinions shall be kept in
the respective records and for convenience, copies thereof with appro-
priate indexing shall be kept in guard files.

11. Report of Action taken:

Report of follow-up setion shall be submitied to the Commission

at every subsequunt si'iing indicating therein the present stage of action .

on each item on which the Commission had taken a decision in any of
jts earlier meetings, excepting the items or which no further action is
ealled for.

12, Transaction of business outside the Headguerters:

The Connmission ct some of the Members may transact business  at
places outside its Headquarters as and when previously approved by the
Chairperson, provided that if parties are to be heard in convection with
any inquiry under the Act at least two Members shall constitute the
bench of the Commission for such purpose.

13, Authentication of orders and decisions:

{1) Orders ord decisions of the Commission shall be authenticated
Ly the Socratary-General or any officer of the Cemmission ( anthorised
by the Chajrperson)y not helow the rank of an Under Secraiary.

(2) Copies uf enquiry 1eporis of orders passed finally disposing of
matters by the Commission shall be furnished free of cost 9 the

nefitioner or Iils renresentative.
t i

(3) Unless any GOCWnEnL 13 dussificd by the Commission as Conhi-

sanuial, vapy ihereet wonld e available 10 the parties in the matter on
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payment of a reasonable fee raised io meet the cost.  Every effort

should be made to provide the coples with utmost expedition and, in any
case, not laier than one week of the date of request.

14, Annual report: oo W

The Commission shall furnish its annual report for the  peripd
ctommencing {rom 1st April of the year (o 3lst March of the succeeding
year to the Ceniral Government and to the State Governmenis concerned
as provided in Section 26(1) of the Act. The original report shall be
signed by the Chajrperson and Members of the Commission and appro-
priately preserved and duly authenticated copy shall be sent to the
appropriate Government by end of May of every year,

15 Special Reporis:

The Commission may furnish such Special Reports on specific matters
as may pe considered necessary in terms of Seciion 20(1) of the Act.

16. Reporits on Complainis and Inquiries:

Every report to which Section 18 or 19 of the Act applies shall
be sent 1o the concerned Government, authority or person, as the case
may be, within one week of completion of the proceedings before the
Commission and on receipt of the comments of the concerned Govern-
ment or authority, the Commission shaii pttblish the report in the manner
provided in Section 18(6) or 19(3) of the Act, as the case may be, within
one week of the receipt of ihe apprepriate intimation.

17. Printing of the reporis: -

The Secretariat of the Commission shail be responsible for the print-
ing of the Annual Report and Special Reports widi utmost expedition
and in any case, not later than one month of finalisation of the same.

18. Investigation Team:

The Commission shall have iis own team of invesiigation to be
headed by a person not kelow the rank of a Direcroy General of Police
appointed Ly it and such team shall consist of one Deputy Inspector
General of Police, 2 Superintendents of Police, 6 Deputy Superintendents
of Police and 24 Inspectors of Police and such other categories of officers
as the Commissoion from time to time decides. The Commission may in
any given case appoint an appropriate number of outsiders to be associated
with the investigation either as Investigators or Observers.

19. As and when any maiter which is not covered by these Regula-
tions arises. it shall be comperant £ar ihe Commiz o make appropri-
ate direciions and the Commission may z2dd. delete, amplife . nd qnend
these Repulations [rom Gme 6 (e,
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